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CENTPJL AINISTRA2ttVE TRIBUNAL 

CALCUTTA BENCH 

/ 

No.0.A.No.66/1997 

Present : Hofl'ble Mr. D. Purkayastha, Judicial Member 

Gourj Jharraty 

vs. 

Uj0 of India & Ors. 

For the applicant : None 

For the respondents : M5  U. Sariyál, counsel 

Hea. on : 17,6.99 	 Order on : 17.6.99 
ORDER 

Head id. counsel for 	 Sanyal. 
2. 	Mrs. Sanyal appearing on behalf of'the a'respondents 

sutnits that all the retirement benefits as claimed by the 

applicant in the CApplication has been granted to him and 

that factQ has been sated in para 8 of the reply to the 

OA. 

3. 	None appears on behalf of the âpplicánt. 

4. 	In view of the above, the application is disiiissed 

for default of the applicant. No order is passed as to 
costs. 
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D. PURKAYASL}iA) - 	 Mv1BER(J) 

s.m. 
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